IN THE HIGH COURT OF DELHI AT NEW DELHI

(ORIGINAL JURISDICTION)

IN THE MATTER OF THE COMPANIES ACT, 1956

A N D

IN THE MATTER OF M/s JAYNA MEFA INDIA LTD. (IN LIQN.)

IN

CP NO. 414/02

SALE NOTICE/ HAND BILL


Pursuant to the orders of the Hon’ble High Court of Delhi passed on 12.07.2012 the offers are invited for the sale of the Watches at the Reserve Price of Rs.50,400/- on “AS IS WHERE IS AND WHATEVER THERE IS BASIS”.




The aforesaid item/articles can be inspected at A-2, W-2, Curzon Road Barracks, K.G Marg, New Delhi, between 11.00. A.M. to 5.00 P.M. on 10th  & 11th  October , 2012.


The interested purchaser / parties may submit their offer to the Registrar (Company), Room No 130 A, Delhi High Court, Sher Shah Suri Marg, New Delhi, before 19.10.2012 in the sealed envelope / cover marked “Offer for the purchase of the items / articles of M/s JAYNA MEFA INDIA LTD. (IN LIQN.)” accompanied with demand draft or pay order as earnest money in favour of the Official Liquidator payable at  New Delhi. 


The offer shall be opened on 19.10.2012 before the Hon’ble Company Judge in Chamber (Court No.11) Delhi High Court, New Delhi. The tenderers are at liberty to be present at the time of   opening of offer. The sale is subject to the acceptance of the offer by the Hon’ble High Court of Delhi and the goods sold shall be delivered to the successful purchaser within 10 days from of depositing the entire bid amount.


The Hon’ble Court may direct inter-se-bidding amongst the tenderers and further reserves the right to negotiate with all the tenderers to raise their offers, it is further made clear that inter se- bidding, if required, will take place between the bidders.


No complaint will be entertained after acceptance of the offer regarding condition of the article/items 


That this sale notice/ hand bill be treated as notice to all Secured creditors/ Petitioners/ Contributories and no plea of them regarding ignorance of this sale shall be entertained by the Hon’ble High Court.


The sale notice /hand bill along with terms and conditions are also available on the web-site and the notice board of the Hon’ble High Court of Delhi.


Please 
also visit website www.mca.gov.in, www.delhiol.com and www.delhighighcourt.nic.in 

Date:





       (S B GAUTAM )


Place: New Delhi




OFFICIAL LIQUIDATOR








HIGH COURT OF DELHI





A2, W2, CURZON ROAD BARRACKS, 





                        K. G. MARG, NEW DELHI -110001

         PHONE NO: 011 – 23073392-23389507                        
23309996 (Direct) 23388405 (Fax)

दिल्ली उच्च न्यायालय 
(मूल क्षेत्राधिकार )
कंपनी अधिनियम , 1956  में 

और
मेसर्स जयना मेफा इंडिया  लिमिटेड  (समापन में)

में
सी पी न. 414/02

सेल नोटिस / हैण्ड बिल


मा उच्च न्यायालय के दिनांक 12.07.2012 के आदेशानुसार निम्न लिखित घड़ियों (Rs.50,400/-) के बिक्री के लिए, जो की अधोहस्ताक्षरी के कार्यालय ए-२, डब्लू-२, कर्जन रोड बैरक्स,, के जी मार्ग,  नई दिल्ली, में रखी है, और "जहाँ है जैसा है और जो भी है”,  के आधार पर, निविदाएँ आमंत्रित की जाती है :

उपरोक्त वस्तुएं दिनांक 10.10.2012 & 11.10.2012 को 11 बजे सुबह से 05 बजे शाम तक ए-२, डब्लू-२, कर्जन रोड बैरक्स,, के जी मार्ग,  नई दिल्ली पर निरिक्षण किये जा सकते है|


इच्छुक खरीदार/ व्यक्ति अपनी निविदाएँ, रजिस्ट्रार, कंपनी ब्रांच, रूम न 130, दिल्ली उच्च न्यायालय,  शेरशाह सूरी मार्ग , दिल्ली को 19.10.2012 को या उससे पहले, सील बंद लिफाफे में जिसके ऊपर ”मेसर्स जयना मेफा इंडिया  लिमिटेड  (समापन में) में खरीदने हेतु निविदा " लिखा कर और डिमांड ड्राफ्ट / पे आर्डर, जो की शासकीय समापक, दिल्ली के नाम देय हो, भेज सकते है| 

निविदाये दिनांक 19.10.2012 को मा कंपनी जज के चैम्बर (कोर्ट न. 11) में खोली जायंगी. निविदाकर्ता अगर चाहे तो निविदा खुलने के समय, उपस्थित हो सकते है |. बिक्री, दिल्ली उच्च न्यायलय द्वारा निविदा स्वीकृत करने पर निर्भर है और वस्तु सफल निविदाकर्ता को, दिल्ली उच्च न्यायालय द्वारा निविदा स्वीकृत करने के दस दिनों के भीतर पूरी निविदा राशि के भुगतान के पश्चात् दी जाएगी |


मा उच्च न्यायालय निविदाकर्ताओं के बीच भी निविदाएँ करवा सकता है और निविदाकर्ताओं को उनके निविदा राशि को बढ़ने का अधिकार भी सुरक्षित है, यह भी यहाँ स्पष्ट करना उचित होगा की निविदाकर्ताओं के बीच ही आपस में, अगर उचित हुआ तो, आपसी निविदाएँ होगी
सामन / वस्तु के स्तिथि  के बारे में कोई भी शिकायत, निविदा स्वीकार करने के पश्चात, सुनी नहीं जाएगी|


इस सेल नोटिस / हैण्ड बिल को सभी लेनदारो / याचिकाकर्ता/ अन्शाकर्ताओ को नोटिस के रूप में समझा जाये और कोई भी वाद इस सम्बन्ध में दिल्ली उच्च न्यायालय में मान्य नहीं होगा

सेल नोटिस/ हैण्ड बिल नियम और शर्तों के साथ शासकीय समापक, दिल्ली उच्च न्यायालय और कम्पमी कार्य मंत्रालय के नोटिस बोर्ड के साथ साथ उनके वेब साईट www.delhihighcourt.nic.in , www.mca.gov.in  औरwww.delhiol.com  पर भी उपलब्ध है |

( एस बी गौतम )








  शासकीय  समापक 

माननीय  उच्च न्यायालय , दिल्ली से संबध
ए-२, डब्लू-२, कर्जन रोड बैरक्स, के जी मार्ग,

नई दिल्ली,, फोन : 011-23389507/ 23388405
IN THE HIGH COURT OF DELHI AT NEW DELHI

(ORIGINAL JURISDICTION) 

TERMS AND CONDITIONS OF SALE 


IN THE MATTER OF VARIOUS COMPANIES

1 That the property in question of the above said company will be sold by inviting sealed tenders on “AS IS WHERE IS AND WHATEVER THERE IS BASIS”.

2 That the intending purchaser will be allowed inspection of articles/items in order to verify its area and present conditions etc.

3 That before submitting their tenders the tenderers should satisfy themselves about the area, title and other related issues of the articles/items in question from the concerned authority and later on no objection of any kind in this regard shall be entertained by the Hon’ble Court. Only such title or interest in the properties as the company (In Liqn.) possess on the date of sale and subject to all equities and other conditions on which they are held will be sold.

4 That the tenders unaccompanied with a Demand Draft/Pay Order for the amount of earnest money in favour of the Official Liquidator shall not be accepted/considered.

5 That incomplete offers and containing terms and conditions of any kind are liable to be rejected. The sale will be subject to confirmation by the Hon’ble High Court of Delhi.

6 That the sealed tenders will be opened before the Hon’ble Company Judge in Chamber (Court No. 11) Delhi High Court in the presence of such tenderers who may like to be present there at that time. The tenderers will be given chance to bid amongst themselves in order to improve upon their offers.

7 That the tenderers whose tender/bid is accepted shall have to deposit with the Official Liquidator a sum of 25% of the bid amount by pay order/demand draft within seven days from the date of acceptance of tender/bid failing which the entire earnest money shall stand forfeited. The balance of the tender/bid amount shall be paid within 60 days from the date of acceptance of the bid failing which the entire money deposited by tenderers shall stand forfeited.

8 That the sale will be subject to further modification/alteration of terms and conditions of the sale as the Hon’ble High Court may deem fit and proper.

9 That the Hon’ble Court reserves that right to withdraw the sale and decline to accept any offer including the highest offer without assigning any reason thereof. The sale will be confirmed by the Hon’ble Court only after the entire sale consideration has been deposited by the successful tenderers.

10 That the purchaser will submit draft SALE DEED and other necessary documents to the Official Liquidator for settlement by the Hon’ble Court.

11 That the cost of stamp duty, registration /transfer and all types of other dues and charges levied by any authority relating to transfer of property shall be borne by the purchaser.

12 That after the submission of the tender, the tenderer will not be permitted to withdraw the offer until the sale is finalized by the Hon’ble Court. In case of withdraws from the sale, the entire earnest money shall stand forfeited.

13 That the earnest money deposited by the unsuccessful tenderers shall be returned to them by the Official Liquidator without any interest. However, the earnest money deposited by the 2nd highest bidder shall be refunded only after the 25% of the tender/bid amount (excluding earnest money) is deposited by the highest bidder.

14 That in case the successful tenderer/bidder makes any default in depositing the sale amount with the Official Liquidator, the 2nd highest bidder may be offered by the Hon’ble Court to deposit the amount of his offer. If he fails to deposit the amount within the time, as may be allowed by the Court, his earnest money shall also be forfeited.

15 No Court other than the Hon’ble High Court of Delhi will have the jurisdiction to deal with any matter arising out of the sale proceedings.

       
                                                                                               (S.B.GAUTAM)

OFFICIAL LIQUIDATOR

HIGH COURT OF DELHI

